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GOVE RNMENT OF WEST BENGAL 
L AW DEPARTMENT 

Legis lative 

of Procedure and Conduc t of Business in the 

West Bengal Legislative Assembly, the publication of the 

following Bi ll, together with the Statement ofObjects and 

Reasons which accompanies it, in the Kolkata Gazeue, 

the Bill and the Statement of Objects nnd Rensons nrc 

accordingly hereby published for general information:-

NOTIFICA TrON 

No. 1015-L.-29th November, 2016.- The Governor 
having been pleased to o rder, under ru le 66 of the Rules 

Shon 1i1le and 
commencemen1. 

Bill No. 14 of 2016 

THE WEST BEN GAL PUBLIC WORKS CONTRACTORS 
(REGULATION A~D CONTROL) (REPEALING) 

BILL,2016. 

A 

BILL 

to 1:epea/ the West Bengal Public Works Contractors (Regulatio11 and 
Co111rol) Act, 2006. 

WHEREAS it is expedient to repeal the West Bengal Public Works Contractors 
(Regulation and Control) Act. 2006: 

. I t is hereby enacted in the S ixty-seventh Year of the Republic of India. by the 
Legislature of West Bengal, as follows:-

!. ( l) This Act may be called the West Bengal Public Works Contractors 
(Regulation and Control) (Repealir.g) Act , 2016. 

(2) lt shall come into force at once. 

West Bcn. Att 
IX of 2006. 
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Repeal of Wc.s1 
Ben. Acl IX of 
2006. 

THE KOLKATA GAZcITE, EXTRAORDINARY, NOVEMBER 29, 2016 

The Wes/ Bengal Public Works Commclors (Reg11/a1io11 cmd Comrol) 
(Repeali11g) Bill, 2016. 

(Clause 2.) 

2. The West Bengal Plllblic Works Contractors (Regulation and Control) Act, 
2006, is hereby repealed. 

STATEMENT OF OBJECTS AND REASONS. 

Since the system of E-tendering has been introduced for the sake of transparency 
in the Government works and also since the system of enlistment or categorisation of 
contractors has been abolished, the West Bengal Public Works Contractors (Regulation 
and Control) Act, 2006 (Wes,t Ben. Act IX of2006) is no more relevant in its present 
context ,in the State of Wes, Bengal and therefore. it is considered necessary and 
expedient to repeal the West Bengal Public Works Contractors (Regulation and Control) 
Act, 2006. 

2. The Bill has been framed with the above objects in view. 

3. There is no financial implication involved in the Bill. 

KOLKATA , 

The 9th November, 2016. 
AROOP BISWAS, 
Me111ber-i11-charge. 

[PART IV 

By order of the Governor, 

MADHUMA TI MITRA, 
.Secy. to the Gow. of Wes1 Bengal, 

Law Department. 
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